307 Bills Introduced

CONSTITUTION (AMENDMENT)
BILL*®

(Amendment of crticles 330 and 332)

SHR] SURAJ BHAN (Ambala): I
beg to move for leave to introduce a
Bill further to amend the Constitution
of India,

MR, DEPUTY-SPEAKER: The ques-
tion is

“That leave be granted to intro-
duce a Bil} further to amend the
Constitution of Indla.”

The motion was adopted.

SHRI SURAJ BHAN. Sir, I intro-
.duce the Bill.

CONSTITUTION (AMENDMENT)
BILL* .

(Amendment of article 335)

SHR] SURAJ BHAN (Ambala): 1
beg to move for leave to introduce a
Bill turther to amend the Constitution
of India,

MR, DEPUTY-SPEAKER: The ques-
tion is- 4

to intro-
amend the

“That leave be granted
duce a Bil] turther to
Constitution of India.”

The motion was adopted.

SHR] SURAJ BHAN. Sir, I
duce the Bill.

intro-

BIHAR ATOMIC AUTHORITY BILL*

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move for leave to
introduce a Bill to provide for the
formation of an Authority for the
purpose of setting up an atomic power
plant in Bihar and for matiers con-
nected therewith.
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MR, DEPUTY-SPEAKER: Tle ques-
tion is-

“That leave be granted to intro-
duce 3 Bill to provide for the forma-
tion of an Authority for the purpose
of setting up an atomic power plani
in Bihar and for matters connected
therewith.”

The motion was adopted.

SHR] RAMAVATAR SHASTRI. Sir,
I introduce ghe Bill.

SALARY, ALLOWANCES AND PEN-
SION OF MEMBERS OF PARLIA-
MENT (AMENDMENT) BILL*

(Amendment of Section BA)
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MR, DEPUTY-SPEAKER: The ques-
tion is:

“Thal leave be granted to iniro-

duce a Bill further to amend !he

Salary, Allowances and Pension .G‘
Members of Parliament AT, 194"

The motion was adopted.

«ft sTTeR e awmy: W PavuE &
a7 wotfoq ®ar g )

——

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL®

(Omission of section 80)

SHRI BAPUSAHEB PARULEKAY
(Ratnagiri): I beg to move for 1¢8'/
to introduce a Bill further to ame”
the Code of Civil Procedure, 1908

o
MR DEPUTY-SPEAKER: The 0V
tion 1s:

S
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